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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No.95 of 2007 

DATE OF DECISION:03.05.2007 

Mr.Biten Kumar Deb &9 Others 
..................................................................Applicant/s 

Mr.H.G.Boruah 
........................................................Advocate for the 

Applicant/s. 

Versus 
U.O.I. & Ors 

..............................................................Respondent/s 

Mr.M.U.Ahmed, Addl.C.G.S.C. 
...........................................................Advocate for the 

Respondents 

THE HON'BLE'MR. K.V. SACHIDANANDAN, VICE CHAIRMAN 

Whether reporters of local newspapers may be allowed to KSINo 
see the Judgment? 	

-  
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Org.inal Application No. 95 of 2007. 

Date of Order: This, the 3rd day of May, 2007. 

THE HON'BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN 

1.' Mr. Bitan Kumar Deb 
S/O.Late Bijoy Kumar Das 
Jr. Teacher, 14 Assam Rifles 
C/O: 99 APO. 

Mr. Madhu Prakash Godiyal 
S/O: Late Shri Harshpati Godiyal 
Jr. Teacher, 34 Assam Rifles 
C/O: 99 APO. 

Mr.Rajkumar Thakur 	/ 
Late Shri SingheshwarThakur 
Jr. Teacher, 34 Assam Rifles 
C/O: 99 APO. 

Mr. Hukum ChandSharma 
S/O: Late Ram Lok Sharma 
Hindi Teacher, 34 Assam Rifles 
dO: 99 APO. 

Mrs. Biva Talukdar 
D/O: Late Hari Dhar 
Jr. Teacher, 23 Assam Rifles 
C/O: 99 APO. 

Mr. Saul Kr. ChOudhury 
S/O: Late K..R.Choudhury 
Jr. Teacher, 23 Assam Rifles 
C/O: 99 APO. 

Mrs. Swapna Dey 
D/O: Shni Rabindra Ch. Dey 
Jr. Teacher, *22 Assam Rifles 
C/O: 99 APO. 

Mr. Mridul Kar Purkayastha 
S/O: Late Gopesh Kar Purkayastha 
Jr. Teacher, 17 Assam Rifles 
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0/0: 99AP0. 

Mrs. Geeta B. 
• 	W/0: Mr. Vidhya Dharan 
• 	Jr..Teacher, 6 Assam Rifles 

C/0: 99 APO. 

Mr. Shaisuddin Ahmed 
S/0: Mr. M. Udin Ahmed 
Jr. Teacher, 34 Assam' Rifles 
0/0: 99. APO. 
.. Applicants. 

By Advocate Mr. Hara Gobinda Boruah. 

- Versus - 

The Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Home Affairs 
North Block, Nw Delhi. 

The Secretary to the Govt. of India 
Ministry of Finance 
New Delhi. 

The Director General of. Assam Rifles 
Mahanideshalaya, Shillong-il. 

The Commandant 
0/A: 14 Assam Rifles, 
0/0: 99 APO. 

The Commandant 
0/A: 34 Assam Rifles 
C/0: 9. 9 APO. 

The Commandant 
0/A: 23 Assam Rifles 
C/0: 99 APO. 

The Commandant 
0/A:22 Assam Rifles 
0/0: 99 APO. 

The Commandant 
0/A: 17 Assam Rifles 
0/0: 99 APO. 
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9. The Commandant 
0/A: 6 Assam Rifles 
0/0: 99 APO. 

Respondents. 
By Mr. M.tJ.Ahmed, Addl.C.G.S.C. 

ORDER(ORAL) 

SACHIDPNANDN, K.V.,(V.C.): 

All the Applicants are Jr. Teachers of Assam 

Rifles. According to them, their length of service is 

more than twelve years and Applicant No.4 is on the 

verge of retirement. As per 'Assured Career 

Progression Scheme' of Govt. of India, Ministry of 

Personnel, Public Grievances and Pension all the 

Central Govt. Civilian employees is to be granted two 

financial upgradation on completion of twelve, and 

twenty four years of regular service in the grade in 

the event of no regular promotion in the grade. The 

Applicants averred in the O.A. that the benefits of 

revised pay scale under ACP Scheme is applicable to 

all the school teachers employed by the Central Govt. 

in Union Territories and other autonomous bodies 

sponsored by the Central Government. According to the 
I 

Applicants, the other school teachers of the Assam 	/ 

Rifles Schools are allowed to draw the revised pay 

scale under the ACP Scheme but the present Applicants 
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are deprived of the said benefits which is a hostile 

discrimination. This differentiation/classification 

is not based on intelligible criterion. According to 

them, since all of them have not availed any kind of 

promotion during their service tenure and having been 

completed more than twelve years of regular service, 

they are entitled to the benefit of financial 

upgradation. All the Applicants have filed a joint 

representation on 24.02.2007 to the third Respondent 

(Annexure-C) ventilating their grievances but to of 

no avail. Aggrieved by the inaction on the part of 

the Respondents they have filed this O.A. under Rule 

4(5) (a) of the CAT (Procedure) Rules, 1987 seeking 

the following relief:- 

"It is prayed that your honour would 
graciously be pleased to direct the 
respondents to release/pay to the 
applicants the benefits revised pay 
scale i.e., 5500-125-9000 under assured 
career progression scheme with all 
arrear benefits as introduced by the 
Govt. of India or to direct the 
respo'ndents to declare the service of 
the applicants is qualified for the said 
benefi'ts as specified in para 7 after 
hearing the parties and perusal of 
records." - 

2. 	I have heard Mr. Hara Gobirida Boruah, 

learned counsel for the Applicants. Mr. M.U.Ahmed, 
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learned Addl. C.G.SC. represented the Respondents. 

When the matter came up for consideration, learned. 

counsel for the Applicants submitted that he would be 

satisfied if a direction is issued' to the third 

Respondent to consider and dispose of the joint 

representation within a time frame. Mr.M.U.Ahmed, 

learned Addl. C.G.S.C. submitted that he has no 

objection in adopting such course of action. 

3. Accordingly, in the 	interest of 	justice, 

this Tribunal directs the Applicants to send a copy 

of this O.A. to the third Respondent forthwith. On 

receipt of such copy the third Respondent or any 

other competent authority shall consider and dispose 

of the Annexure-C representation dated 24.02.2007 

along the O.A. and pass speaking orders thereon 

within a period of three months from the date of 

receipt of this order communicating the same to the 

Applicants without delay. 

The Original Application is disposed of as 

above. There shall be no order as to costs. 

• 	
(K.V.SACHIDANANDAN) 

VICE CHAIRMAN 
IBBI 

I 



S. 

Lj 

Dist: Senapati & Ors. 
Guwahati Bench 

IN THE CENTRAL ADMINISTRATIVE, TRIBUNAL 
GUWAHATI BENCH 

	

ORIGINAL ALZCON NO. 7 	/07. 

Mr. Bitan Kumar Deb & Ors 
Applicants 

-Vs - 
Union of India & Ors. 

Respondents. 

SYNOPSIS 

All the applicants are the Jr. Teachers of Assam 
Rifles, and applicant, No. 4 is a Hindi teacher. All the 
applicants are serving under the respondents from the 
date of their joining till today continuously and they 
are discharging their duties honestly, sincerely and to 
the best of satisfaction of all their superior. The 
length of service of all the applicants are more than 
12 years and applicant NO. 4 is on the verge of 
retirement. Govt. of India has circulated a scheme 
through office memorandum being No. 35034/1/97 Estt (D) 
dated 09 August 1999 published through the Ministry of 
personal, public grievances and 'pension '(Department of 
personal andTRG) in the name and style 'Assured career 
progression scheme' for central Govt. Civilian 
employees. This 'Assured career progression scheme' for,  
Central Govt. employees has been introduced by the 
Govt.. of India on the recommendation of the fifth 
'central pay commission to deal with the problem of 
genuine stagnation and hardship 'faced by the employees 
due to the lack of adequate promotional avenues. The 
scheme is operational from 9th  August 1999 keeping in 
view all relevant factors. By the said' scheme it has 
been decided to grant two financial up-gradation as 
recommended by the fifth Central pay commission and 
also in accordance with the agreed settlement dated 
September 1, 1997 entered into with the staff side of 
the national council (JCM). The two financial up 
-gradation under the ACP scheme in the entire Govt. 
service career of an employee is to be counted against 
regular promotion availed from the grade in which an 
employee was appointed as a direct recruit. This shall 
mean that two financial up-gradation under the ACP 
scheme shall be available only if no regular promotion 
during the prescribed period (12 and 24 years) have 
been availed by an employee. The benefits of revised 
pay scale under ACP scheme is applicable to all the 
school teachers employed by the Central Govt. in Union 
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Territories and other autonomous bodies sponsored by 
the Central Govt.. Even after released of Rs.1831.20 
Crore by the Central Govt. for revised pay scale and 
dearness allowance for all types of primary school 
teachers, the respondent NO. 3 allowed the other 
teachers of the A.R. School to draw the said revised.. 
scale of pay excluding the applicants. The entry scale 
of pay with the corresponding scale as revised and 
selection scale of pay are given hereunder. 

Entry scale 	: 4500-125-7000. 
Revised scale 	: 5500-175-9000 (After completion of 

12 years.) 
Selection scale 	: 6500-225-10500 (After completion 

of 24 years.) 

The benefit of revised pay scale in the grade of 
Rs.5500-175-9000 per months under ACP scheme is 
presently drawing by the other teachers of the A.R. 
schools but the applicants are deprived which is a 
hostile 	discrimination. 	This differentiation/ 
classification is not based on intelligible criterion. 
A news caption reported in the. 'Sanghai Express' on 
20/3/2002 from which the applicants came to know that 
cabinet has approved the grant of revised senior scale 
and selection scale for the primary school teachers 
w.e.f. January one 1996 in substitution of the scale 
already sanction to them. All the applicants have not 
availed any kind of promotion during their service 
tenure and fulfilled all the eligibility criterion 
/period under the ACP scheme but no steps has been 
taken by the respondents yet for the benefits of the 
applicants. They have been completed more than 12 years 
of continuous qualifying service in this esteem, 
organization and applicant No. 4 is on verge of 
retirement. The reâpondents are delaying the matter 
depriving the applicants in getting the said benefits. 
On 24th  day of February 2007 all the applicants filed an 
joint application addressing the Director General of 
Assam Rifles ventilating their grievances to vindicate 
their rights but no fruitful result came out in this 
attempt. Hence this instant application. 

Filed by 

Hara Gobinda Boruah 

Advocate 
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Dist: Senapati & Ors. 

• 	IN THE CENTRAL ADMINISThATIVE TRIBUNAL 
GUWAHATI BENCH 

ORIGINAL APPLICATION NQ. 	/07. 

Mr. Bitan Kumar Deb & Ors 
.................. .. Applicants 

-Vs- 
Union of India & Ors. 

....................... espondents. 

LIST OF DATES 

Si No. 	Annexure 	Page 	Contents. 

1. • 	Annexure-A. 	'Assured career progression' 
09/08/1999 	scheme introduced by the 

Govt. of India. 

2.; 	Annexure B. • 	News Caption reported in 
• 	20/03/2002 	the 'Sanghai Express' on 

20/03/2002. 	• 

3.. 	Annexure-C. 	Joint application of the 
24/02/2007 	applicants. 

Filed by 

Hara Gobinda Boruah 
Advocate 



• 	Dist: Senapati & Ors. 

• 	. 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

ORIGINAL APPLICATION NO. 9/07. 

Mr. titan Kumar Deb & Ors 
. .. . Applicants. 

-Vs - 
• 	Union of India & Ors. 

• 	. 	 . 	........................ . Respondents. 

INDEX 

Si.. No. 	Particulars 	Page Nos 

i. 	. 	original application 

2. 	. Verification 	• 

3 	. 	Annexure-A • 

Annexure-B 
 

Annexure-C 
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Filed by 

jirc 
Hara Gobinda Boruah 

Advocate 
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i *n 
ø Dist: Senapati &Ors. 

IN THE CENTRAL ADMIIfl:STRATIVE TRThtJNAL 
GUWAHATI BENCH 

ORIGINAL APPLICATION NO. 	3/07. 

1.Mr. Bitan Kumar DeI 
S/O:Late Bijoy Kumar Deb 
Jr. Teacher, 14 Assam Rifles 
C/O: 99 APO 

2.Mr. Madhu Prakash Godiyal 
S/O: Late.Shri Harshpati Gadiyal 
Jr. Teacher, 34 Assam Rifles 
C/O:99 APO 

3.Mr. Rajkumar Thakur 
S/O: Late Shri Singheshwar Thakur 
Jr. Teacher, 34 Assam Rifles 
C/O: 99 APO 

4.Mr. Hukum Chand Sharma 
S/O: Late Ram Lok Sharma 
Hindi Teacher, 34 Assam Rifles 
C/O: 99 APO. 

5.Mrs. Biva Talukdar 
D/O: Late Hari Dhar 
Jr. Teacher, 23 Assam Rifles 
C/O: 99 APO 

6.Mr.Salil Kr. Choudhury 
S/O: Late K.R. Choudhury 
Jr. Teacher, 23 Assam Rifles 
C/O: 99 APO 

7.Mrs Swapna Dey 
D/O: Shri Rabndra Ch. Dey 
Jr.Teacher, 22 Assam Rifles. 
C/O: 99 APO 

8.Mr. Mridul Kar Purkayastha 
S/O:Late Gopesh Kar Purkayastha 
Jr. teacher, 17 Assam Rifles. 
C/O: 99 APO 

9. Mrs. Geeta B. 
N/O: Mr. Vidhya Dharan 
Jr. teacher, 6 Assam Rifles 
C/O: 99 APO 
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10.Mr. Shaisuddin Ahmed 
S/O: Mr. M. Uddin Ahmed 
Jr. 	teacher, 	34 Assam Rifles 
C/0: 	99 APO 
(Same cause of Action) 

Applicants. 

-Vs- 
l.The 	Union 	of 	India, 
Represented by the 	Secretary to 
the Govt. 	of 	India, 	Ministry of 
Home 	Affairs, 	North 	Block, 	New 
Delhi. 

2.The 	Secretary to 	the Govt. 	of 
India, 
Ministry of Finance, 	New Delhi. 

3.The 	Director 	General 	of Assam 
• 	Rifles. 

Nahanideshalaya, 	Shillong-il. 

4.The commandant 
0/A:14 Assam Rifles 

• 	C/0.: 	99 APO 

5.The Commandant 
0/A: 34 Assam Rifles 
C/0: 	99 APO 

6.The Commandant 
• 	0/A: 	23 Assam Rifles 

C/0: 	99 APO 

• 	7. The Commandant 
0/A: 22 Assam Rifles 
C/0: 	99 APO 

8.The Commandant 
0/A: 	17 Assam Rifles 
C/0: 	99 APO 

9.The Commandant 
0/A: 	6 Assam Rifles 
C/0: 	99 APO 

Respondents. 

The, Peis.of the Application 

1. Particulars of the Applicants: 

1.1 
I[.Name of the Applicants Nol: Nr.Bitan Kumar Deb 
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II.Name of the father :Late Bijoy Kr. 	Deb 
III.Design. of the office :Jr. 	Teacher, 	14 A.R. 

C/O: 	99 APO 
• 	

. 	 IV.Address after service :Mr. Bitan Kumar Deb 
• 	

. S/O: Late Bijoy Kumar Deb 
Jr. 	teacher, 	14 A.R. 
C/O: 	99 APO 

1.2. 
I.Name of the applicant NO.2:Mr. Madhu Prakash Godiyal 
II.Name of the father :Late Shri Harshpati 	Godlyal 
II.I.Design. of the office :Jr. 	teacher, 	34 A.R 

C/O: 	99 APO 
• 	IV.Address after service :Mr. Madhu Prakash Godiyal 

S/O: Late Shri Harshpati Godiyal 
Jr. 	Teacher, 	34 A.R 
C/O: 	99 APO . 

1.3 
I.Name of the applicant No.3:Mr. Raj Kumar Thakur 
II.Name of the father :Late Shri Singheshwar Thakur. 
III.Design. of the office :Jr. 	Teacher, 	34 A.R. 

C/O:99 APO 
IV.Address after service • :Mr. Raj Kumar Thakur 

S/O:Late Shri Singheshwar Thakur 
Jr. 	Teacher, 	34 A.R 
C/0:99 APO. 	. 

•• 

1.4. 
I.Name of the applicant No.4:Mr.Hukam Chand Sharma 
II.Name of the father 	:Latè Ram Lok Shama 
III.Design. of the office 	:Hindi teacher, 34 A.R 

C/O: 99 APO 

IV. Address after service 	:Mrs. Hukam Chand Sharma 
S/O: Late Ram Lok Sharma 

. 	 Hindi teacher, 34 A.R 
C/O:99 APO 

• 	 . 	 1.5 
I.Name of the applicant No.5:Mrs Biva Talukdar 
•II.Name of the father Late Hari Dhar 	• 

III.Design. of the office :Jr. 	teacher, 	23 A.R 
C/O: 	99 APO 

IV.Address after service :Mrs. 	Biva Talukdar 	• 
D/O:Late Hari Dhar 
Jr. 	Teacher, 	23 A.R 
C/O: 	99 APO 

1.6 
• 	

• 	 I.Name of the applicant No.6:MrSalil Kr. Choudhury 
II. Name of father :Late K.R. 	Choudhury 

• 	III.Design. of the office :Jr. 	teacher, 	22 A.R. 
C/O: 	99 APO 
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IV. Address after service 	:Mr. Saul Kr. Choudhury 
S/O: Late K.R. Choudhury 
Jr. Teacher, 22 A.R. 
C/O: 99 APO. 

1.7 
I.Name of the applicant No.7: Mrs. Swapna Dey 
II:Name of the father 	:D/O: Rabindra Ch. Dey 
III.Design. of the office 	:Jr. Teacher, 22 A..R 

C/O: 99 APO 
IV.Address after service 	:Mrs. Swapna Dey 

D/O:Rabindra Ch. Dey 
Jr. Teacher, 22 A.R 
C/O: 99 APO 

1.8 
I.Name of the applicant No.8: Mr. Mridul Kar Purkayastha 
II:Name of the father :Late Gopesh Kar Purkayastha 
III.Design. of the office :Jr. 	Teacher, 	17 A.R 

C/O: 	99 APO 
IV.Address after service : Mr. Mridul Kar Purkayastha 

S/O: Late Gopesh Kar Purkayastha 
Jr. 	Teacher, 	17 A.R 
C/O: 	99 APO 

1.9 
I.Name of the applicant No.9: Mrs. 	Geeta B. 
II:Name of the Hmslodnd :W/O: Mr. Vidhya Dharan 

• 	III.Design. of the office :Jr.. Teacher, 	6 A.R 
• C/O: 	99 APO 

• 	•IV.Address after service : 	Mrs. 	Geeta B. 
W/O: Mr. Vidhya Dharan 
Jr. 	Teacher, 	6 A.R 
C/O: 	99 APO 

1.10 
I.Name of the applicant No.10: Mr. Shaisuddin Ahméd 
II:Name of the father : Mr. M. Uddin Ahmed 
III.Design. of the office :Jr. 	Teacher, 	34 A.R 

C/O: 	•99 APO 
IV.Address after service : Mr. Shaisuddin Ahmed 

Mr. N. Uddin Ahmed 
Jr. 	Teacher, 	34 A.R 
C/O: 	99 APO 

2. Paricuiars of Respon4ents 

2.1 Name and designation of(I) The Secretary to the 
the Respondents 	Govt. of India, Ministry of 

Home Affairs, North Block, 
New Delhi. 

(II) The Secretary to the 
Govt. of India, Ministry of 
Finance, New Delhi. 
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(III)The Director General 
of Assam Rifles 
Mahanideshaleya, Shillong-li. 

(IV)The Commandant 
0/A: 14 Assam Rifles 
C/0: 99 APO 

(V)The Commandant 
0/A: 34 Assam Rifles 
C/0:99 APO 

(VI)The Commandant 
0/A: 23 Assam Rifles 
C/0: 99 APO 

The Commandant 
0/A: 22 Assarn Rifles 
C/0:ApQ 

The Commandant 
0/A: 17 Assam Rifles 
C/0: 99 APO 

The Commandant 
0/A: 6 Assam Rifles 
C/0: 99 APO 

2.2. Office Address of the (I)Office of the Secretary 
Respondents 	to the Govt. of India, 

Ministry of Home Affairs, 
North Block, New Delhi. 

(II)Office of the Secretary 
to the Govt. of India, 
Ministry of Finance, New 
Delhi. 

(III)Office of the Director 
General of Assam Rifles, 
Nahanideshalaya, Shillong-li 

(IV)Office of theCommandant 
0/A: 14 Assam Rifles 
C/0: 99 APO 

(V)Office of the Commandant 
0/A: 34 Assam Rifles 
C/0: 99 APO 

VI.Office of the Commandant 
0/A: 23 Assam Rifles 
C/0: 99 APO 

0 



VII.Office of the Commandant 
• 	• 	0/A: 22 Assam Rifles 

C/0: 99 APO 

VIII.Office of the Commandant 
• 	0/A: 17 Assam Rifles 

C/O: 99 APO 

(ItX)Office of the Commandant 
6 Assam Rifles. 
C/0: 99 APO 

2.3. Address for, service of Notice: 
(I)Office of the Secretary 
to the Govt. of India, 
Ministry of Home Affairs, 	

4. 
North Block, New Delhi. 

(II)Office of the Secretary 
to the Govt. of India, 
Ministry of Finance, New 
Delhi. 

(III)Office of the Director 
General of Assam Rifles, 
Mahanideshalaya, Shillong-li 

(IV) Office of the Commandant 
0/A: 14 Assam Rifles 
C/0: 99 APO 

(V)Office of the Commandant 
0/A: 34 Assam Rifles 
C/0:99 APO 

VI.Office of the Commandant 
0/A: 23 Assam Rifles 
C/O: 99 APO 

VII.Office of the Commandant 
0/A: 22 Assam Rifles 
C/0: 99 APO 

(VIII) Office of the commandant 
17 Assam Rifles. 
C/0: 99 APO 

(IX)Office of the Commandant 
0/A: 6 Assam Rifles 
C/0. 99 APO 
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I 

.?artiulars against which the application is made: 

Benefits 	of 	revised 	pay 	scale 	i.e. 	Rs.5500-125- 
9000 	as 	sanction 	by 	the 	under 	"Assured 	career 

• 	progression 	scheme" 	introduced 	by 	the 	Govt. 	of 	India 
• 	 . 	 published 	through 	Ministry 	of 	personal, 	public 

grievance and pension 	(Department of personal and TRG) 
vide Memo No. 	35034/1/97 Estt 	(D) 	date 09 August1999 is 

• 	denied to the applicants. 

Jurisdiction of t4p Tribunal: 
The applicants declares that subject matter of the ..L 

case against which they wants 	redressal 	is within the 
Jurisdiction of the tribunal. 

t- 

Ground for relief: 

5.1. 	That the benefits of revised pay scale of Rs.5500- 
125-9000 under ACP. Schme is denied to applicants even 
after 	sanction 	of 	the 	Cabinet 	and completion of more 
than 12 years of continuous services. 

5.2. That the applicants is duly qualified forthe said 
benefit of revised pay scale under ACP scheme because 
the applicants have been working continuously from the 
date of their joining against 	the 	isolated post which 
has no any promotional avenues. 

5.3. That the applicants have approached the department 
saying that they are duly completed all the eligibility 
criterion prescribed under the ACP scheme but no steps 
has been taken till date by the concerned authority for 
the good self of the applicants which is arbitrary and 
illegal. 

5..4. That after release of Rs.183l.20 crore by the 
Central Govt. for revised pay scale for all types of 
primary school teachers the respondent No. 3 allowed 
the other .teachers of the A.R. schools to draw the said 
revised scale pay excluding the applicants which is a 
hostile discrimination. 

•Lirnitatin: 
The applicants further declares that this application 
is field within the period of limitation as prescribed 
under section 21 of the Administrative Tribunal Act. 
1985. 

Facts of the case: . 
The facts of the case are given below: 

7.1. That the applicants begs to state that All the 
applicants are the Jr. Teachers of Assam Rifles and 
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applicants No. 4 is a Hindi teacher. All the applicants 
are serving under the respondents from the date of 
their joining till today continuously and they are 
discharging their duties honestly, sincerely and to the 
best of satisfaction of all their superior. 

7.2. That the applicants begs to state that the 
applicant No.1 was appointed by an order dated 23/12/91 
issued by D.G.R. and his length of service in this 
esteem organization is 14 years 

The applicant No.2 was appointed by an. order dated 
15/04/1989 issued by D.G.R.. and his length of service 
in this esteem organization is 17 years. 

The applicant No. 3 was appointed by an order dated 
13/05/1983 issued by D.G.R. and his length of service 
in this esteem organization is 23 years. 

The applicant No.4 was appointed by an order dated 
29/04/1965 issued by D.G.R. and his length of service 
in this esteem organization is 41 years. 

The applicant No. 5 was appointed by an order dated 
23/11/1985 issued by D.G.R. and his length of service 
in this esteem organization is 21 years. 

The applicant No.6 was appointed by an order dated 
8/01/1988 issued by D.G.R.. and his length of service in 
this esteem organization is 21 years. 

The applicant No.7 was appointed by an order dated 
21/04/1986 issued by D.G.R. and his length of service 
in this esteem organization is 26 years. 

The applicant No. 8 was appointed by an order dated 
29/09/1986 issued by D.G.R. and his length of service 
in this esteem organization is 20 years. 

The applicant No.9 was appointed by an order dated 
23/06/1992 issued by .D.G.R. and his length of service 
in this esteem organization is 14 years. 

The applicant No. 10 was appointed by an order dated 
.24/06/1990 issued by D.G.R. and his length of service 
in this esteem organization is 16 years. 

The applicants craves leaves of 
the Hon'ble Tribunal to produced the 
appointment letters of the 
applicants as and when called for. 



• 	7.3. 	That 	the 	Assam 	Rifles 	is 	directly 	under 	the 
General 	superintendence 	and 	Control 	of 	the 	Central 
Government as per provisions of the Assam Rifles Act. 

• 	1941. 	Under the provision of the said Act, 	the Central 
Govt. 	is authorised to appoint such person or authority 
in the Assam Rifles. The office of the Director General 
is 	held by 	a 	person 	who 	is 	an 	active 	member 	of 	the 
Indian 	armed 	forces 	and 	he 	is 	an 	officer 	generally 
above 	the 	rank 	of 	Brigadier 	in 	the 	Indian 	army. 	The 
Assam 	Rifles 	is 	created 	under 	the 	Above 	referred 
Statute and function directly under the Control of the 
Central Govt. 	Section 5 of the Assam Rifles Act. 	1941, 
Specifies 	the 	classes 	and 	ranks 	in 	the 	Assam Rifles. 
The 	teachers 	are 	classified 	as 	a 	Non- 	Combatised 
personnel of the Indian Army. 	The applicants are bound 
to services any where is India where Assam Rifles Units 
are 	located. 	Though 	the 	applicants 	are 	teachers 	they 
are part and parcel of the Assam Rifles 	organization. 
They 	are 	liable 	to 	serve 	in 
hard/soft/insurgency/remote/ 	difficulty 	area 	where 
Assam Rifles 	Units 	exists 	and 	have 	to 	stay 	with 	the 
Combatised personnel. 

7.4. That Govt. of India has circulated a scheme 
through office memorandum being No. 35034/1/97 Estt (D) 
dated 09 August1999 published through the Ministry of 
personal, public grievances and pension (Department of 
personal and TRG) in the name and style 'Assured career 
progression scheme' for central Govt. Civilian 
employees. This assured career progression scheme for 
Central Govt. employees has been introduced by the 

• Govt. of India on the recommendation of the fifth 
Central pay commission to deal with the problem of 
genuine stagnation and hardship faced by the employees 
due to the lack of adequate promotional avenues. The 
scheme is operational from 9th  August 1999 keeping in 
view all relevant factors. By the said scheme it has 
been decided to grant two financial upgradation as. 

• recommended by the fifth Central pay commission and 
also in accordance with the agreed settlement dated 
September 1, 1997 entered into with the staff side of 
the national council (JCM) to Group B.C. & D employees 

• 	in completion of 12 years and 24 years of regular 
• 	service respectively. 

A copy of the said scheme is 
annexed herewith and marked as 	• 
Annexure-. 	. 

7.5. That the applicants begs to state that First 
financial upgradation under the said scheme is allowed 
after 12 years of continuous service and second 

(1> 
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financial up gradation is allowed after 24 years of 

continuous service. 

7.6. 	That 	the 	applicants 	begs 	to 	state 	that 	two 

financial 	upgradatiOn. under 	the ACP 	scheme 	in 	the 

entire 	Govt. 	se.rvice I career 	of 	an employee 	is 	to 	be 

counted against regular promotion avail from the grade 
in which an employee was appointed as a direct recruit. 

This 	shall mean that two financial up gradation under 

the ACP 	scheme 	shall be 	available only 	if 	no 	regular 

promotion 	during 	the 	prescribed period 	(12 	and 	24 

years) 	have 	been 	availed 	by 	an employee. 	All 	the 

applicants 	have 	not 	availed 	any kind 	of 	promotion 

during 	their 	service 	tenure 	and fullfilled 	all 	the 

eligibility criterion /period under the ACP scheme. 

7.7. That the applicants begs to state that a news 
caption reported in 'The Sanghai express' on 20/3/2002. 
from which the applicants came to know that Cabinet has 
approved the grant of revised senior scale for the 
primary school teachers w.e.f. january one 1996 in 
substitution of the pay scale alieady sanction to them. 
The said revised pay scale • under A.C.P. scheme is 

Rs .5500-125 - 9000. 

A photo copy of the said news 
caption is annexed herewith and 
marked as Annexure-B. 

7.8. That the applicants begs to state that they have 
been completed more than 12 years of continuous 
qualifying service in this esteem organization and 
served to the entire satisfaction of the superior but 
even after sanction of the Cabinet on the basis of the 
entry pay scale the case of the applicants regarding 
revised pay scale i.e., 5500-125-9000 under ACP scheme 
has not been projected till date after repeated request 
of the applicants. 

7.9.. That the applicants begs to state that benefits of 
revised pay scale is applicable to all the school 
teachers employed by Central Govt. in Union Territories 
and other autonomous bodies sponsored by the Central 
Govt. Even after released of Rs.1831.20 Crore by the 
Central Govt. for revised pay scale and dearness 
allowance of primary school teachers, the respondent 
NO. 3 allowed the other teachers of the A.R. School to 
draw the said revised scale of pay but the applicants 
are denied the said benefits. The entry scale of pay 
with the corresponding scale as revised and selection 
scale of pay are given hereunder., 
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Entry scale 
Revised scale 

Selection scale 

4500-125-7000. 
5500-175-9000 
12 years.) 
6500-225-10500 
of 24 years.) 

(After completion of 

(After completion 

7.10. That the applicants begs to state that the 
respondents are delaying the matter depriving the 
applicants in getting .said benefits of revised pay 
scale under ACP scheme. The applicants all this time 
trying to settled their claims with the respondent No. 
3. Being a model employer refusal of the respondents to 
settle the legal claims of their incumbents is 
arbitrary and improper. 

7.11. That the applicants begs to state that the 
benefit of revised pay scale in the grade of Rs.5500-
175-9000 per months under ACP scheme is drawing by the 
other teachers of the A.R. schools but the applicants 
are deprived from drawing the said pay scale which is a 
hostile 	discriminatIon. 	This 	differentiation/ 
classification is not based on intelligible criterion. 

7.12. That the applicants begs to state that on 
day of February 2007 the all the applicants jointly 
filed an application addressing the Director General of 
Assam Rifles ventilating their grievances to vindicate 
their rights but no fruitful result came out in this 
attempt. 

A copy of the said application 
is annexed herewith and marked as 
Annexure-C. 

7.13. Thatthe denial of the benefits revised pay scale 
of Rs.5500-175--9000 under said scheme to the applicants 
inspite of sanction of the Cabinet and specific 
provisions in the scheme is therefore illegal. 

7.14. That the respondents for a long period denied to 
applicants their legitimate dues for no fault of their 
own and •thereby caused grave injuries and injustice 
to the applicants. 

8. Details of Remedies exhausted: 
That the applicants declares that they have availed all 
the remedies available to them. 



• 	 12 

} 

8.1. That the applicants Jointly filed an application 
before the Respondent No.3 on 24th day of Feb. 2007 and 
since nothing has been done by the respondents which 
compelled them to approached the Hon'ble Tribunal. 

9. Haiter not pending with any other courts etc. 
That the applicants declares that the matter regarding 
in which the application have been made is not pending 
before any courts of law, any other authority or any 
other bench of the tribunal. 

10. Relief sought: 
In view of the facts mentioned in para 5 above the 
applicants prays for the following relief: 

It is prayed that your honour would graciously be 
pleased to direct the respondents to release/pay to the 
applicants the benefits revised pay scale i.e. 5500-
125-9000 under assured career progression scheme with 
all arrear benefits as introduced by the Govt. of India 
or to direct the respondents to declare the service of 
the applicants is qualified for the said benefits as 
specified in para 7 after hearing the parties and 
perusal of records. 

11. Interim order if any prayed for: 
Pending 	final decision, 	in the 	facts and 

Circumstance 	of the case, it is prayed to pass an 
interim order as your honour deem fit and proper. 

12. Where and who the application is field: 
The application is presented personally before the 
registrar, Central Administrative Tribunal, Guwahati 
Bench. 

13. Particulars of the postal order: 
Post order in respect of the application fee. 

No of Indian postal order 
Name of the post office 	: Guwahati 
Date of issue 	: Do 

Post office at which payable 	: Do 

14. List of enclosure: 
Annexure A: Photo copy of the 'Assured career 

progression scheme' introduced by the 
• 	Govt. of India. 
Annexure-B: News caption published in 'Sanghai 

express.' 

(3) Annexure-D: Photo copy of the application filed by 
the applicants. 
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VERIFICATIONS 

• 1. Mr. Bitan Kr. Deb SIO Late Bijoy Kr. Deb aged about 
37 years Jr. teacher 14 Assam Rifles C/O. 99 APO Dist. 
Senapati for myself and on behalf of the other 
applicants duly authorized by them do hereby verify 
that the contents from para-1 to 14 are true to my 
personal knowledge and belief and I have not suppressed 
any material facts1 

kk;, V"U*42rt-  & 6 	
. . 

Signature of the applicant. 

Place:  CIAAv~'W'4~ `  

Date: 



-&---- 

t4 	ANNEXUR& A 
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7 A,sir kjfl, ., 	
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,s 	

: 	 •. 	

Sep 99 

A/B/C/o/E/p/Ad Coys 	 - 

IONc 

One ' copy of Govt of India Min:t.sfry of Persona , Pub1.c 

	

&i,vrces. and. Pe ior 	(Oeprtnen of Personai and TrQ) ON t'O 
dtedI 09 	99 9  received vide OGR 	Shor .eter No 	/A-1/2-74/97 datd 19 Aug 99 	hrowi.h for your.  i n to and fleCssary action pJ.ae, 	. 	 . 

I, 1'. 	.. 	 ., 	
. 	 'I 	

:' 	••'..I' 	
. 	 .1' 

•Puni -t Ilehta • 	NJor 

	

I 	.,. 	 . 	 djt 

	

: ' 

	

	

for' Coiiandant 

' --; 	 •' 	

••. 	H: Rec/Fi,nJJA 	or info zi nd necsar\/: aCtion 

of. ..Tndia Miity of PeronaL 	Pui 	and Penoi5 (Dpart'm•t of' 'Persanj and Trg) OH No. 3O34/1/97-st-L(0 dated 09 Ag  99) 

• 	 '' 	 . 	 . 	 . 

OFF .ICE ,1E jJM 	.. . 	 . 

THE (SGURED CAREER PROt3.EStON GC1-fEME FOP. THE CNTRA 

	

• 	

. 	 GOVEft\LMENT-  C.(VLjAN E1pLOyEES 

The rifth .Centrai PaiCommjsgjon ir its Repo-t has made certain recommendatjon Pelting to the Assured Career Progresjon 

	

• (ALP). Scheme for the Central Governcr)en'L CiiU.an Ernploy 	in -  afl Minis,trjes/erartmts 	The ACP'Gcheme neds to the vewed 	s a .sa -ry Not to deal with the pràiern,of enuine :.agr- 	a n d hardship 'faced by . the employQ 	due to tack of 	adeqtjate PronotionaI 	vnues,, c\ccorcJingiy, a -fter car'efi cori.derat,jon 	t' ha 	been decIded by the Goverr)m€nf-  to .introduct thc- ('iCP GchLnme  rconftd by the Ff'Lh Centraj, ay Cornn,ij 	with cert~ a 	i.fld..cat 	hereundr, 	.. 	 . 	 . 

In repct of Group ? A Central 	e r v 	lechn1cJNon Technjcaj) 	no 'Funanej upgrad8tjon u.nder't 	...heme is being 'proposed for the re5on that. pr.omot:jo in thej- ca 	nust be ened. -4enc, i-t h 	been decided 'tht :hre s iaL.. be 'not benefits under the ACP Scheme for rop A Contr 	service (TchnjcaL Nn- '-' TQnicaJ), Cadre controiij,,g Autho 

	

h 	
t-itie5 in their case would, • 	however, 	Continue 	to 	improve 'the' promotion 	Prpects 	in 

	

on 	 groun. by Qf \StUdy )  cadre review etc a'a per pre,scri,bed nor-ms. ional  

S 	 I 	. 

'euific/ jo tL true çOptJ 
• , 	

' 	 • 

41~1  
4dvocate 

	

• 	 S.._________  1 



- 	 .---- .-- ____••____-__-'t --  - .- 	 ' . . 	
.t 	 \. \\ 

i  

•While 	rsp€'c: t 	t.t€:' categories al so 	prbmc; 	::r 	. I 	' ccr :.tçIi_(e to b€' du 1 y 	r - rezd , I L is prcpc 	to 	c: t. : h 	S: i:ait in 	(Tird'i •f'ied •f rcin tc: • mi t..igte hrc:I ; hi. p in ccs ç.j: 	:::utfi qni.t. i 
: 	 ther 	in • 	La(JrE br in an i..o 1 3ted post 	:(-1 ng to vi 	.t 1 .e 1 E?VIi t 	fac tprs , .i. t 	has thereloqe D*:•:r d e ::i.rJ c::c:I  

__ILgt 	(J_rtt I (J1f ) 
 

as rec ommepded by the F i f thCentra l p ap  CC)(mj 	
ion and a •i c: I n ac c6rd a nc e v.i t. h t hE? (q r€'c:I S e ttlement c)t tc:I SçtETber .1. 1997 ( ui re la t idn to (irok..tp C 	id ' 1) 	rip 1 	) 	En 1.:&rd 

: into * with ' tke E:.tt1 -V sic€ c ft.I the Nationa l c:cDiric::. 1 ( 3VI 	uckr 
CF Schrne, tp Group 13, C and 0 Pmployees in compit.i.or crf ,  l2year 

	

( subjeèj. to çorcjj j-... oi no in 	 -• 	rct 1 r . ;crvic:e 	especti•ve1y• Isoiated 'Poits in Group A ,  8, C and D 
Cateqorjes whi;h have no promotjcrai avenues G A II a l so qual 1. -f)' for s imi lar buRe fits on the ptterr 	.indi.cted above 	Certain .  - categories  .?1: amployeem 'suc h ' a n c a sua l empl oyees (includ ing t:: i i:h ' tçperr •y'. status) SO= aldlontr acte employeel shall • nc:t Ltk 1 ify for upgradations uinder the ACP Ocheme shA ll s  I1CDCVr ,  1E 

--- subject to the conditions rnenti.or- Ec1 ir 	 . 	 . 	. 

3. 2 	R.t1 r service . for he purpose cDt th 	:p Sc:lim? shal l be . j terpEtd 	to me an t he €:i iqi. bi. 1..ity erv.ice c:c:iui ted 	for • requ l ar  
. proiptic1n in terMs of '- 1 e•'2nt 

: 
kecr,ui 	 Rules. , 

4 . • 	irrtcj.cij c:n o 	ACP - Scheme sh(::L, I d 	Ir"vp 	in 	no 	case  . s 	fec t 	i oma J ( regu 1 , - ) p)Cs(fl t I C)fl .1 	iVPIitP' . 	1: :i, : 1 r: 	an 	t he  Oasi s of VdC rCi es 	nttemp ts iceciecJ to 1. rrr'ove pr'nm(: t i. nri F.Jr'c::.s r'c't... s in 	dl'" 	ri i sc t inn s/.:d rn's 	on 	func: t .ipn :i 	:i rounds 	by 	'y 	of organi gat ioAiI l 	S tudy , Cadre Revi ews , c?tc:E as per pr'c: r 1. b'c1 n c" rmt Si-lou ,J ci not be ç £vCn up on the. qrc-und t.ht the ACP' Sc heme h 	been .i.rftroduced. . 	 . 	 . 

Vcnc:y bseci r'eqtA J.r promot::L:,ns ad ci i.sti'nc t 	'f rem f i n a nc ia l 
.Apgradation under the (-CF' Scheme-, shi,.i c:c -cn'tinue to Pe cjrth- ted 'af tar'dbe screen:ir -1c by a requ 1. ar i)epr'tmen.ti promotion Commi. ttee ' .. e pr ree rt r ui /u1dc 1 

6. ErjJfl2_1JJ1[F 

	

A ciepr - trnE.n t&i 1 Sc: reer in:j. Cc:l'nlri, ttee &hall 06 cons't:i tut:eci 	'for th 	pu - pose of pr"oc:es'sir'içj t:hc c'es''fcr jrn t of 	benefits under' the 	Scheme 	 . 	. . . 	 . 
2 1 b r. rpn U 	of the Sc: rcn i.q Committee si" 11\ be the ht . the L)PC 	"esc: ri. bed under the re - i ev'n t. Rcz: mi tmebt. 5eryire v .  Rules for recju 1 r promot,.ch to ti'e hiq her grdw to 'hic: ii 'f i.nc I 1 Llpqr'datJnn 	is t:o be qr- en ted .. Hoever ; ' irr c:ses '.sher'e LWC a, per  thc prescrj bed rules :L s heeded by tl"'? Ci,t rmri'/Menbei.- of the UPSC Sc r E gn i ny C omui t € e ur udf r the ñLF h u& sha ilk i r U-  id lip eided by the Secrete.r-y or 'no'ficer of' cc i"lpnt r.nk of the conA rned Mig is t ry lDepartfent ,  In qespect L 1 1 .; 1 . t ci ,t,,t ~ the  Composition of the Sc reenipg- lomplItep (w t (rc,ixf ica t ion as ncDf- d tho' 1f requi red ) 'sh1 ). ' l.:e the •sirm'e as'U- t .'f'thc. DF'C for ' . promotion to ana logous qrde in tht' MIni try/Dep .. ..mer -  t 

:3/- 

	

H 	, 



' I 	' 
: th rdr o 	. cjr - attort of the CP 3crne frtr ri1tin 
tc 	urid&r strr 	cr the id,itinitrtive rncincry th 	c:renincj 

	

•r1\( , 	Crnlriittt9 	5h31 1 	•fcDl 1iw 	a 	t.&rne-3ChdU1 	i1 	rit 	tt'sic: 	in 

.1 	finmci1 yr-prfrabiy in tha  week of 	riury artd Ju.y 
ft;n• 	 prccc3 ng of ths: 	 . A::cord:i rçj1 y , cr 	rnt:irinçj 

. ciurliiq the rirt-hif (April - t3ept*zmber ) of a per- t.icu) z.i r firncia1 
yir. for c3rat-t of hrie'fitv undGr the ACP: Schena t1 1 be tkn up 
far c.onjdQrtjon by tho Screenirid Cr,inittee metinq in the first 
we.ek of Tarivaryof the previeus f inaocial yeaç. Similarly, the 
Screening Carnmitee fneeting in the first weekof. July 07 any 
financial year.. shall process thecases t hat wOL!.id be maturing 
during the cprid-half (0ctober-1arch) of the áne financial year. 
- rxernple,' the screening Committee meeting intheH'irst wuek o f  
anuary,. 1.99 would process the case5 that wouldattain maturity 

durthg the ..period April1, 1999 to September Ø;1999. and, the 
Screnir*g Committee meeting in the firBt week. tUly .199 would 
prpces the cases that would mature during the'pertod October .  1, 
1999 to MarLh 31, 2000 • 	

•y 

6.4 To make the Scem .o 	ional,...the Cadre 	Controlling 
AUthorities shall contitute the tirt Screening.Committee of the 
current J inancial ' y ciar ' with -in lili' moritk " f roni the4t9 of issue of 

• , tiese instructicni to consider the cas&s that have already matured 
or wpuld be maturing upto Mrch1, 2000 for rant of benefits 

	

• 	under — CP .Scheme 	The • net Screening Comm t;€ee 	shall 	be 

	

• 	constituted as per the time schedule suggested bov. 

7. '1 initr•s/Departrnents are advised :tóxp1,r'he. possibility 
of effectirg s€vinqs sio s to mirmie the 	d4.tthnal ripanc.al 
commitment that &r4t-nduct1on of the At9cheme 	entati 

- 	• 	 I 	 ••I'-( 
The ACP Shemo shall bc eome opeational 4 ftom' the ci .te of 

iisue of thuis Qlt ice Memorandum. 

	

• 	: 	- 

ki~n
rvthg n e india Pvudit and Accounts

Dearents are concerned, these order i.sue 4fter (:onsultatlon 
with the Comptroller And audttor Beneraa of lndi. 

10• 	The Fif th .  Central'Pay Comrnisatqn in paragtaph '52. 15 of i ts 
Reprrt has also *sparately roc 	n onmeded a Dynamic 4iured Carer 
Progression, Mrchani.3m".fpr differenttstrearns of doctar. It •has 

	

• 	beer decided 	hat the. said 	ecminenc$ition n 	be ccsnsiciered 
sepitely 	t 	the 	administrative 	Miqistr)fr 	concerried 	in 

• consultation wath the Department of Persdnai  and rirsirig and the 
epartment of E,perdzture 

11 	Any n*erpretaUori/clarification of doubth as to the 6C6pL 
arid meaning 01 the provisions of t he 	$ct*ri sha \i 1 he qiven by 
the :D  iartmert of Personnel and Training '(Est:abli.hrnent 

12. All. Ministrie/Orpart.mentsMay g•ve widscrcuationto these 
• intrur.tionr.s for gudsrce of all cancerned and 	•cc take irnmcftate 

eps to imp)ement• the chem keping in view thel ground situation 
obtaining in 	rvicesfcadresJposts within their administrative 
jurisdictior.. 	• 	 • 

• 	Sd,'-- 'x x x 
• 	11 

( K K Jha 
Director (Et;tabl i.shmer4t.) 

• • 

Con tCI - . ' •• - 

• 	• 	_J_• •• • •  

4 

• 	
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The ACP S:h •eme envisage merely 'p1ac*nt in the higIr pay- 
. sca1e/grAnt. öf1inancia'1 benofit (through financAiaf upgrdatiors , 
onlyto ''the Governmr.t servant concerned on prcna1 basis and 
ha11, ' therfor nithr amount to functicnal)regular promotion 
nor would reçu1re creation , of new pot for th ptros 

2 	The highect pay-scale Lpto which the frtci1 upt]rccthtion 
,. 	S  .unde 	th. Scheme shall b available wil). b 	 . 

Beyond this 1eye 1  there Ehall be bno financid pgradation and 
higher pastE shall be filled strictly on vacancyaed promct1on9 

3 	The finnciat b&nfits urder thg ACP Schem11 be granttd 
J. from the da 	ol comp1ition of th e1t91bi1ity .prcJd prescribed 

upder ,  the CP Scheme or fr"m the date of qsUe cit these 
instructionsThicheVer is later. 

—•:r--: 	 - 
I 4 "Thej1r8t fnancia1 upgradatn-uier the 4t r4cheine ha11 be 
allowed after 12 years of regular erviceand the second 
upgradation after 12 yarsof regular service ftiom th date of the 

? f.rt financ3al upgradation subject to fu1fi11men of preCr7-bed 
conditions.. 	n other words 	the first lipradaticDn 	gc'ts 

. potpcned o taccount of the emp1o#e not fouif'ft or due to 
departmnta1croceed3.rgS etc this would have cc(mequentia1 effecL 

qfb 
the send upqradation which would a10 'get deterred 

according'y 

	

I 	 4 
. 	. 	, 	- 	- 	. 	. 	. 	-. 	' ... 	 .1 	' 	•' 	' 	,. 	. 	. 	I 

5.1 Two fin.nci1 upgradations under the ACP Sçemc in thc entire 
Government service career ofan employee'shall be cunttd agains1 
reular, promptions (inc3uding in-situ promuticn and 'ft trade 

71CpromQt.Qfl 	vailed through 1  limited 	departmentl 	competitive 

i j I  examinaton) availed from the grtde in which acn employee was 1 apointed aa 4rect recruit This shall nn that, two financial 
7,;CUpqr&ditibn% ,, , under thQ AtP Scheme hall he ava.6Ie only if no 
reu&ar promotions during the prec.ribod period (t2 nd 24 y.ai) 

been aai1ed by'ari.employee.. If an •employe'h.Ei already got 
one regular. promoton, he shall qualify for, thee  second linancial 
upgradation knly on conpltion of. 24 years cfregLiIr s e r v i c e 
under the CP.: Scheme. In case tw prior prombtics on regular 
basis have aLre.dy been r€ceived by an employee no benefit under 
the ACP Scheme shall accrue to him , 

• 	 • 
.5.2 .Rsideñc.y ,periods (regular ser.vice),..for 	of benefits . 
-under the ACP Sçheme shalL be counted from theçE3de in which an 
employee wappoint.d 	d direct recruit 

6 	Fulfillment 	of normal 	promotion 	nm 	(bench-mark, 
departmental e>amlnation, senioi- ity-cum-fitninir the c.se of 
Group 	D 	u1pLcyee, etc) for grant of finnia1 upgradations, 

, performance of such duties as areentrusted ;to llhe employces 
together with rtentzon of old designation 1  financial upgradations 
a 	personal to the incumbent fQr the statei purposec 	and 
restriction iof 'the At'F Scheme for ,  financial 	certatnThther 

I  benefits 	(House Butiding 	dvance, allotmen 	f 	Government 
Accommodatloçi, advances, etc only without cferring ny 
privileges related to higher status(e g. invttatinxto ceremonial 
lunctions deputton to high posts, etc) shall h en'ured for 
9rant of beriqfits undc'r. th ACP Scheme 

. 	'1 	• 	. 	,_ 	. . 	. 	. • 	. 	[ 	I;.,. - 

.'• 	: 	- 	 •-.. 	.., 	. 	- 	:.--• 	.: 	 • 	• 	0 

	

I 	 / 	 Con td .. 	5/- 

	

r1- .; 	•, 



J 	; . 	. *. ;. . .. 	. 	. 	. 	. 	. 	. t 	1. 	• 

;e'17

' ... 	.- 	•_.'); 
hder th Scheme shailbe ivfl tci the 

 :ii1hEr9r :rt accordance with tP exitinç Iiere.rCrY 

  posts . WLthOUt.. cratifl9 -for

puDoe in Ccge ol pot tf :r,e abenC ol 

:$ e tned hierarChCaI gradet3, financi6l upgradatiofl iliaI1 be 
c1VEM1 

by the MlntreS1DePrtmt concerned in thi imnE?dtatP1Y next 

... hjclher 
pay-SCale5 a jndicatd . 3rt ' Annxure-iI 

. whkch : 
	•. 	k6éng with prt. -- 	crf the first. 3c!citfl:e nrexed to 

, the. NOtif1Cti9fl dated 	
Ministry of

of 
FinflCe (epartmeflt o ExpeflditUr). For 

ThCUffibEfltS . 

. . .. io1ated port5 in the çiy--tsc9le S-4, ' 	j,ndi.cted if Pi-iruexUre - U 

. wilLbe e1iç1b 	br the propoEd to inancii 	
only 

to :f:he pay-SCa1F5 s* and S- 	Financxal upgridtt'4' on C3 aynaffllc
Z. . 	basis' (1.ithbut having to .crete pot in t 	r18vknt stales 

pf . :pay) 	 recornmended .  by thE? Fifth Cent 	Y Commission 

only- -for theincumbent.5 of jsol ich 	r(o averues of ted pc5tslwh  

proacJti fl.  a all. Since financiaL upqradtiOr Ltir the Scheme 

,.. , ha1 I be prorml • to th incumbent of  t: 	 ,1øst '  the same 

ha1l . be filled at itsôricipL level (Pày--sci : e)" when vacated, 

which re part. of a • e1 -de'ti.neci cadre ¶htl çot qUay iiy for 

• the ACP Scheme on dynamiC' bàiic. Th ACP, beneftS : .ifl their case 

shall be granted conforming to thel P>LtiflçJ 	ierarch1 	cal 

structUre obly 	 • 	
L'•' 	 .•• 

The fl,nnr.ial 	perdation. L.kncithr thE' AC1 	Sceffle shall 	be 

,pur.eIY perscrkl to the employee and shal,l hve'( 	rievflCe to hi 

eniority , 	ton 	such, there 	hal1 be-  no 	additinnl 

' finar1ci4l p9raiit.tOfl for the snior emp1o','eeh tt4 o! ground that 

th4 junior n:ploVTh' in the. grade has got highi pay-scaie under 
the ACP Scheme 

Ii 	
9 	 • 	1 

9 	On upgrda). tt)fl under the ACP Scheme, py o 	n1)ernplOYOa Ehall 

- fted -  une 	the proviEitC'flS , .Or FR22(I) a thiect to a- 

mxrmum iinancial benefit2f Rs 100/- 	per t, Departmen- oV 

PerOfla 	nci -iLning Off ice MemorandUmN0. 	 I dated 
July 999 The 1incflcia1 benefit lowd underLthe ACP Scheme 
chalt be finT nd no pay-fi>.atOfl benefit shaU crue at the 
fim of recular promotion i.e postiflQ again.1 $C*nctioflal post 
in the hther rric1e 

io. 	Grant 	1 higher pay-&cale under the 	 shall be  
conditional to the f&t that an employee, wh eacc?ptir1g the said 

bne'fit, .sha13,.b 	 •hi U 	1JJPd 

for regular rromoti0fl or oççurrefl 	of 	 y : 5tEqUentlY. in 

ca5e •he, • re'fuse5 to accept the,hi9hOr 	
promotion 

.subseqUefltlY h 	hil b 	uh,Ct.tO noaial'derrn1.t 'for regular 
promotion as" pécrtbd in'the- general 	 Lons in this 

regard. I4over 	ss and when he 	ccep,ts. eg5ar 	pr9motion 

thertBfttr, 'P 	hll became uligihle for. tl 	ciod upgrad'atiOfl 

under the p: • Scheme only after he 	nsple. 	the required 
eligibility %t.rvi-c(/period under the AP cheçn'ir that higher 

• grade suhiet.' to the (:ondition that the .period cr'which •he was 
debarred •. for' regular prcimotionshaU not count for th 	purpose 

For rp1r' , i -f a prsorr has got one fnancal uprddtiun after 
rerdering 12 ye&s of regular ervtce and after '2:yars therefrom 
1 -f he r useu rcqular promotion and' i con!equptl)) debarred 'for 
one, year and subsequently he is promoted to the hi,her grade 'on 
regular hasi. - fter ccmpJ-etion 'of 15 :ye (i,+24.) of regular 
service, . he shall be' elIgible' 'for çorisideratiCaii ..qr .th second 
upgradation under the fCP Scheme bnly after reçiring then more 
years tn addition to two years of service already rndered by hi 

9 	. 	• 	 ••. 	- 	. 	 . 	
C 

Ccntd 	6/- 



after the  

	

first fin anciai 11prad.L on (2lO) 	n jt 	h(hr 	 ' 

' L .• 	

25 	(1+a+I41o) of r9u1at-  SErv.ic 	becus 	te\ ~ebamnt period of one Y€ar can notb tak 	+o cccu toard 
: 
thequ!r 	I y€ar of. - gut 	5rv,c 	that higher grade •' 

* Ii., •• 	

;the maer of diSCP1.i.flr/pen1Ly roCEdtg3, jrai,t benerjt ;urder- the CP .Sche4ne,  shaH be i5bjecttou1 
	of noaI'.•prOinoian Such Càses S

I)8.Ltherefore, be regtta Urde .thprOv2s(Ow .:, o•f rteven-t CC (CC, 	Rfles 9  9ó and therew'der, ., 	 . 	 . 

. 

 

12. 	
propOsed ACP Scheme contepJate5 mr'1y placernen 

.:. 
 In  the 	

of-fjca benefits 
. 	

fl91 fl1Oun to cuaI,/fflctjoai .prOmotjn QI 
the • 

. ,, en1pjoQes 	 S •nce Urders' rQgard 	i7eservation n • .. • 

, prrnotjon 	reapP1i'cableon)y 	
he ease of. regr •prQmotjn • reservation orders/roer haIi not appj:y to 

the Cp Scheme WhLCh P)afl e(tend its benefits .Ln 1 formty.  to 	lI:ligib 	SC/ST employees also 	However, 	t the  ( tu 	p omOtIoii, 	time 01 	regular/funct10i l) 	
the Carè Contol1ig Authorjjes shI ensure • • that:itrs.eryat. 	Order are api ied Strictty. " 

13. Yrkisunq 
tjm bound promotiOn sheme, 1 ncdj 	J. 	i romo€io • 	r1Va*j0US 

ti. 	str.tes/rJparLnts may, as 	er .ChOj€ 	cntth 	e oeraiona1• for the COiiCerned cgorjes Aof emplOyees HOweVer, 
ithese schemes, shati noL run concurrently ±he ACP Scheme. The Admtnistratve 	

- - ha1i hv' the .O.pttn in• te màtthr to choose ' betwer th-i3O schemes,' i.e. 	çist1g tme-boufld promdtip scheae or ±hep Scheme, for various -ategories of ernp1oy 
	However, in case of swLth Over from the existing t e-bouj 

promotion Scheme in case 0-f switch over from the existing tIrne
-bQUfld promoti Sc hee, 	ACP Scheme, al J sUp 	) i 	promotion,' red;sribi0 o -f posts, upgr'dj0 tnvoij 4higher,  functionat 

i.

dutie, etc) made under the for(fler (exlstln) scheme touj cease 
-to rat, The CF Ml 1 10 b adopd tt 

p• 	 (i,., 	

I 
r4 

 of an eInpJoe 	resurp de1 U i orgaqisation an 	in case of 	 r transf 	tnc1 Qnreque udi 	
n 	

e untlati 
his/he

al  "tranfr 	
t, the eujar:. servi ,c:redGred. by, hm/h

-  in priJou5 orgafl1caion shalL be counted afohg wit- fts,'3ier reg 	rservgce 	ra his/her n 	
ornt0n for he Purpose of giving fr'an4 tp9ra1et.10g under th. Schine, ançi, • 	•• 	• 	 V  

. 	 Subject La Condjton No. 4 above )  in 	aes whCre the • 'employees hv a1rdy cmeted 
24 year of egu.lar service, Wi:h 

or 	thott . a promo -tb,1 the 
second 'financicJfldat.j 	under the SchCme 	drctJ 	Further, in'order.to raLio,,j 	Q 

Unequl- - level of SLa9ntjo, benefit of 	rp1ug regu]a,- seryJ (not taken 'nta 	CCU 	forthe first. Upgida - 	Under the shenie) •-shil. be given at he 	 .• 
sgp (secOnd 	or 

• 	f1ne'ncj, 	up'grád3j0 
under th ACP Sch,e as a one time Ifl'btr'ords, 

in respect of .empioye5 whoha 	already rended mOre ihan 12. years bilt less than 24 	recjLtr ServJce, first' •.financi 	pgrada'Lj0 	shaIF' 	e 	granted 	
V l ed.iatei> the surplus re9uI&r 5 rvce beyond the frsL 12 yers 

be cOunted towards t next 12 years oF regul 	servc &  
- 	 • 	 • 	 'V 	

r V 	 • 	 V 	
• 

C 	
$i 

V 	 VV 

V  f 	V 	

• 	
•Cotd.71 

• 	

V 	

•• 	

V 	
V 	 V 	 V 	V 	V 	 V 

V 	

• 	V 	
C 	

V 	V 	V 	
V 



'.. . 
:

..... o 	the 	second •finanCia 	upjrd1ti0( 	and 

-'br 	 çond 	linarcial 
aired 	grant 

I  

eqUeflt, 	thEY ha11, be caniderdt0 	the 
cmplete 24'yr5 	at 	regular 

radati0fl. 'lo 	s and when thY 
for completion of 12 moryr5 of regular, 

 
granted 

ice 	jthÔUt 	aitiflg 
first financial 	upgradat0 	aread 

vice 	'fter 	the 
er th 	Scheme 

\ 	. S  

tX Sd!- 

I ( 	V 	1< 	Jhi,' 
Director (EtatLimt) 

' 45• •  

TANDARD/COM9N c 
-A of the Fir 

artment—Of  

(REFER 	E4ASRA 7 
Revised Pay-.SCa1e Rs. 

3er No 
25055_2660_603200 

S-1 

2610_60_315063540 
2 	9-2 ( 

2650__3300_70_4000  $ 	4 55 

2750_703900744 
4 	9-4 

5.. 
S  3050_75_3950_80_4590 	S  

o-85-4900  

$ 40fl01OO60 	 I  
7 	9-7 4 

1 450012'700' 

50001508000  
9 	9-9 	- 

55001759000 
jo 	 10, 

S...  S  

650020010 09 	S .  4 

12. 	9-13 
1 

54022511500 

i3. 	9-14 750_2012000 

14. 	9- 	S  8O0Or275135Q0 S  

15 	9-19 10000_3715200 

16. 	9-21 . 	t2000-37.165 S 

17 	6-2 

S  
12000_375_18000 S 

i. 	9-24 
I 

j43Q4U0-180O 

S •.-'•..: 

- 

I T  
ertzfied to le jrue coptJ S.. 	 5 

Adocate 	
S 



ONE 	E3" 

1 —i--- 

.entreh1kDA hrT 
ii Govt eMP IO  yes 

I WDLU1I,1i9 	C 	
Alliilrs fJl ikt1 ifii r lie  
lilceting chaired by J'rIrne vernfule,  a 	Miiilstr A ml Bhli,-j •- :1831.2(1 crore hike in 	Vajpayc. 	.. (Icartiess aJ'owaie for i(s..'.. 	Mah0 Sfli(l the Calijnet / iist1ng and i elIr(d eCnptoyi.(s 	(liUdul to luki. (In. 	p 1% % !Ii ificu Ii orn January and 	for primary, Sdiool uncut rs / an nhim ]inypck_t for "C 

IIS ippi (%'uI tin. Central Govcr,Iiiicnt 
priinary.: grant of reviscil Sciiior scale 

school teachers. ' and sclectioii scale for the -:The package for 14 months  beginiij 	 Primary school teachers with • 	January 2002 	cMet,froln  L would Include its 1355.20 
.: I ubstiiutj,i uflhv pay scale crore through a fOur_per cent -' / already salicIjonctI to tl Ienj ,i..r tJeIu I)A fi urn 45 to 3 hi said 

i :. -The I)eticfl(s wotiki bring 1 . eslires dditiojiii de irness 	aboiita lot ii rthiif of R 476 crJri 	 alirni iii tUIrnii, 

	

for - 1 	iddigiii ii burden to (lit. tiiii of pensiojie: s 	 Rs 20 Cr0: & IflhIiiahI and huh hi h&hout (t(JIu 	C 	Lull I lug ddi(jw11tI .empII)yed by Central Gover,i.... .expendif1r would be1 15 
.

t. 
flint in Union I err,torut and ' ci ore, Mali ijali s4ld 

, OtiL autono MOUS bodit. 	Thi. ci "br uhwould Sj)Q!IQI id hiy tifl. Cud: i Would 	hi Its 5500 9W)g, gi t the bcgict of rivlsjoii of 
k 	 xijj 	oo 8000 LI lId tI (hi pay sin suuor and C 

1 sekctjon Sca1e)- 	'r r I'he decisions Were takefl at 	lcel of It', 55Oj9jjfl71 1  
Rill  

-a meeting of the Union 
' YCabiuet,Pariiaiiieiitury. •js Thii. 	ajd: . 44, 

h 

_________ 	 ------ 	 ••, 

• 	• 

7 

• V 

(. 

• 	1 



General 	of 
	Assam 	P.ifleS 

shillong-li. Dated: 
2 4" Fb 2007. 

The 	Director 
Mahaflideshalaya, 

I. 

ANNEXURE- 

• Sub: Ah application praying revised scale of pay i.e. 
Rs.5500-1259000 as sanctiOn by the Cabinet 

under ACP scheme along with arrear benefits. 

Ref: AsSUrd career progression sqheme .  introdued by 

the .  Govt. of India,P1.lbliShed through the ministry 

f' personal 	:p1ib.iC:?. GreMl1Ce 	and 	ponsiofl 

(departm 	
s 

ent of t p0fl ].  (and : TRG) vide memo no 
35034/3/97 EST (0) date. 09 August 99' 

' Sir, 
_Most respectfully and humbly we begs to state the 

following few lines 
for favour,  of your kind 

considerati0r 

The applicant No.1 was appointed b7 an order dated 

23/12/1991 and his length of service in this esteem 

organization is 14 years. 

The applicant No 	s appoiflt by n order dated 
jthis esteem 

15/04/1982 and his len:gth df serviCe, •   

- organization s 17 years I  

The applicant No 3 was appointed by an ora.er dated 
13/05/1983 and his lngth of service in this esteem 

(organ1izatbon is 28 years 

The applicant No /4 was appointed by an order dated 

20/04/1965 and his length df servi 	
in this esteem ce  

o aniZatb0Th is 41 years. 
- 	

. 	
I 

The 
applicant No.5 was appointed y an' order dated 

23/11/195 5 
 and his length of srviCe 'In this esteemed 

organization is 21 yearS. 

The applicant No.6 was appointed'bY an order dated 
8/01/1986 and his length of service, ih this esteem 

orgaflizati0n is 18 years. .. . 

	

The appliCant No.7 	
appointed by an order dated 

21/04/1996 and his iength of service in this eibeem  I t  
. 	. orgaflZati0n is 26 yèarS. .......

I 

	

,I , 	 • 

The applicant N8 was appointed by an order dated 

29/09/3986 and his ~l' enqthof service in this esbeem 

	

organZat10n is 14 yoar 	I 	
I 

/ 	
• 	 .,1.. 	• 

eeTt 	 .. 

.. 	 I 	• 

-  

j 
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.1 

10.9  was' appo.nted by an order dated 
length of service in this esteem 

organization is .j.'i years. 

The applicant No.10 was appointed by an order 

dated 24/06/1990 issued b; DGR and his lnç;th of 
 il 

service in this esteemed organization is :16 years. 

The Govt. of India circulate a scheme through 

office, memorandum vide memo Nor. 	
5034/1/97 ESTT (1)) 

ated 19 August p b1iShed 1 thr0ugh the ministry of 
d 

 

pension (Department personnel public grievflCe, and 
	of 

personnel and ThA) iii the name and style the Assured 

career progressiOfl scheme'l for the Central Govt. 

emplpyees has been in1troduc€d by the Govt. of 
India on 

• he recoinmefldati0 1  oft: the fifth ;  Central pay commission 
t6 deal with the problem of genuine stagnation and 

hardship faced by the employees due to lack of 
adequate 

• promotional avflUeS We av heen completed More than 

12 years of 	 y1r1g. 	vi- in this 

esteem organization. , 	 •, 

A news caption repotd in 
the Sanghai expr?ss' 

on,,20/3/2002 from which1  we . dOme •to knew that Cabinet 

has approved the grant of revied seniOr scale and 

se1ection.sce for the rima±y schoo, teacherS.W.e.'Er. 

januarY- one 1996 insubs.itUti0n of the scale already 
scale 

	

sanctiOfl to them. The said senior, 	
under AC? 

scheme is Rs.55009000 which is yet not paid to us. 

The benefits of revised pay sca le under ACP scheme 

is applicable to all the schpol teachers emp.oyod by 

the Central Govt. in 
tJiox? Territories and other 

autOnOUtOUS bodies sponsored by the Central Govt. Even 

after released of p.s.183l.20 Croro b~r the Central Govt. 

for revised pay scale and dearness allowance for all 

types 
of primaY school teachers, you allowed the other 

teachers of the A.R. School to draw, the said revised 

scale of pay ecludifl9. us ... 
The entry scale of pay with 

the corresp9nding1  sale as revised and selection scal 

of pay are given hereunder. 

.45OO Entry scale 	
125 700O., 

Revised scale 	:SSpO_l2S9(t 	completion of 

12 years  

Seleci3.On scale I 	
6500_1251t0500 (After compl.etl.Ofl 

of $4 veal!S 	
I 

The benefit' of revied 
payt scale in the, grade of 

Rs5500-1259O 
per mop.ths under AC? scheme  is  

presently drawing by the other teachers of the A.R. 

schOolS but this appliCa1tS are deprived which S a 

host±le discrimination. This dfferefltiati 0f/ 

The applicant I 
23/06/1992 and his 

- 	 'A 



Eil 

classification is not based on intelligible criterion. 

Earlier 	also we 	approached you 	individually but 

our 	individual pray's 	rmiinod, 	cli3tani; 	cry 	oriy. 

Therefore 	the following 	app:iicants 	decided 	to 

approached 	you hy 	this 	joirt 	application 	and 

particulars / 	information 	regarding following incuuthent 

is annexed herewith (page No. 	& 4) 

It 	is 	therefore 	pryed,€ 	you 	t 	'rantIpay 	the 

said 	revised pay scle . with 	all 	ara 	due 	to 	this 

applicants. 	. I' 

The applicants as in duty boJnd s1.i3. over prey. 
0 

Yours faithfully, 

• 
LMr. l3itan Kr. Deb. 
2.Mr. Madhu Prakash Godiyal 
3.Mr. Raj Kumar Thakur 
4.Mr. Hukam Chand Sharma 

• 5.Mrs. l3iva Talukdar 
6.Mr.Salil Kr.. 	Ciioudhurv 
7.Mrs. 	Sapna Dey. 

I 	8 Mr 	4ridu1 Icar. 	PurL.ayastha 
9..Mrs. 	Geeta B. 
10 Mr 	Shaisudd.n Ahmed 

1 

• . 

.1 

I / 
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